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5BINISATIVE ThIOUNAL 

GUUAHATI BENCH 

'No 

Applicant(s) 

AdvocateS for the applicant(s) 

for the RespOflder't(S) 

Office NtS 	
'Date 

27.8.96 t 	Learned counsel Mr. A.K.Roy for 

	

PP' 	 ' the applicants. 
nd W1t1Ul 

	

Mr. 	A.K.Choudhury, 	learned 
ol P.S.  

dcpoSie' 	, 	' 2 	
Addl.C.G.S.C. for the respondents. 

ipo :B0 ..2 	 , 	Heard Mr. Roy and Mr. Choudhury 

pated ... 	 for admission. This application has 

t been submitted by the applicants under 

Section 19 of the Administrative 

Tribunals Act, 1985. They have prayed 

permission to file the application 

jointly in one single application under 

4 (5) (a) of the Central Administrative 

Tribunal Procedure Rules, 1987 as they 

have the same cause of action and 

relief. Considered the prayer and they 

are permitted to submit this 

application jointly in terms of the 

'aforesaid rule. 

Perused the contents of the 

,application and relief sought and after 

hearing the counsel of the parties I am 

of the opinion that this application 

/ 	
I, 	:

nds not be admiited for scrutiny and 

p ,decision and it is to be disposed of  

with the following directions: 

t tJ ô 
, 	The applicants are directed to 

'submit fresh representations separately 

• 
to the competent authorities of the 

Y ' respondents within one month from today 

stating the facts of their respecti,v 

cases clearly and requesting the 

respondents to consider for.  

Contd..... 

--- 



iV 	 4 	 •I 
O.A. No. 176 of 1996 

27.8.96 	regularisatthn of their services in terms 

of the Office Memorandum No. 51016/2/90- 

Estt. (C) dated 10.9.93 (Annexure-C) and 

Office Memorancluni No. 23/Rectt.(G)/94-336 

dated 28.1.94 (Annexure-A). Further, the 

competent authorities of the respondents 

• shall consider and dispose of the 

• representationç of. the app1icant on merit 

keeping in view the Office Memorandum No. 

• 5016/2/90-Estt(C) dated 10.9.93 and Office 

Memorandum No. 23/Rectt.(G)/94-336 dated 

28.1.94 aforesaid and the relevant facts 

pertaining to the service of the 

applicants. The" 'final order ,  should be 

communicated by them to the applicants 

months from the date of receipt of 

theLrepresentationif any submitted by the 

applicants. 	' • 

The., application is disposed of in 

terms of' the above order. No order as to 

Ix 

 

h. 	 costs. 

• 	'7 	•• 

trd 

!' 

Copy of the order be supplied to 

both the counsel of the parties. 

Member 

• 	 -• • ' 	 i- 
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IN THE CEN'fl&AL ADMINIS'IRATIVE TRIBUN?JJ 

GUW1IATI BENCH : GUWNATI 

ation under Section 19 of the Administrative 
t 1995) Ck 

0, A. No. 	 /1996. 

Shri Byornokesh Chakraborty & Ors, 

..... Applicants 

- Versis - 

Union of india & Ors. 	..... Respondents. 

I N D E X 
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 Application 02 to 10 
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 Annexure - 	D.  

Filed by : 

A.K. Ray 
Advocate. 



IN THE CENTRPL ADMINISTRATIVE TRIBUN1L 	- 

GTJWAHATI BENCH : GUWAHATI 

(An application under Section 19 of the Administrative 
Tribunal Act 1985) 

BETWEEN 

Shri Byornok esh Chakraborty 

2 Shri Phani Bhusan Maridal 

both are working as Contingency 

paid Chowkider, subsidiary 

Intelligence Bureau, Silchar. 

.... Applicant, 

- AND - 

1. Union of India, represented by 

the Secretary to the Govt. of India, 

'Ministry of Home affairs, 

New Delhi, 

Director, 

Inte'ligence Bureau, 

North Block,, New 'Delhi-110001. 

3. Joint Director, 

Subsidiary Intelligence Bureau, 

Guwahatj. 

Reppondents. 

1, 	Order against which this application is made :- 

That, this application is made due to 

illegal and unjustified action of the respondents in 

Cont .... 2. 
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not regularising the service of the applicants as 

per the provisions 'as contained in the Memorandum 

under No. 2311ECTT(G)/94/33 dated 28-01-94 and also 

by not implementing the Scheme framed by the Govt. 

of India, Ministry of Personnel, P.G. and Pensions, 

Department of Personnel and Training vide0ff ice 

Memorandum No. 51016/2/90-Estt(C) dated' 10 .09.93, 

JuriSdiction :- 

That the applicants declares that the 

subject matter of this application is within the 

jurisdiction of this Hon'ble Court, 

Lirnitat ion :- 

That, the applicants also declares that 

this application is made within the limitation period 

as mentioned under Section 21 of the Administrative 

Tribunal 4ct 1985, 

Facts of the Case :- 

(a) 	 That, the applicants are citizen of 

India and hence is entitled to all the rights, prote-

ctions and previieges as guaranteed by the Constitution 

of India. The applicants also states that the cause 

of action of both the applicaKUaw are sane,and indivi-

dually they are not able to conduct the case and hence 

craves the leave of this Hon'ble Tribunal to file the 

application jointly., 

Cont ,., 3. 
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That, the applicant No,1 Was engaged as 

Contingency paid Chowk.ider on 1.7.86 in the Office 

of Subsidiary Intelligence Bureau, Silchar and the 

applicant No.2 was engaged as Contingency paid Chow-

kjder on 11,9.87 in the said Office. Since, their 

joining, both the applicants are continuously work-

ing in the said Office till date with satisfaction 

ft all Concern, 

/ 

That, the applicants state that Intell-

igence Bureau Head quarter, New Delhi issued one 

guide line under O.M.Nb. 49014/4/90-Estt(C) dated 

8.4.91 for regularisation of Casual workers who 

were engaged before 7.6.88 and were in service on 

the date of issue of the said Office Memorandum.foll-

owing the said guaide lines f.the Memorandum dated 

8,4.91, a number of Casual, worker of several units 

of SIB were regularised, but the case of these appli- - 

cants, though they were eligible for regular isation, 

were not considered. On 28,1.94, the Intelligence 

Bureau, New Delhi, again issued another Memorandum 

under No. 23/RTr(G)94-336, wherein it has been 

Specially stated for regular isation of those Casual 

workers who were recruited before 7.6.88 and were 

woking on the date of issuing of O.M. No, 49014/4/90-

Estt(C) dated 8,4,91. It has also been clearly men-

tioned that even if the Casual labourer were recruit-

ed otherwise then through Employment Exchang and 

had crossed the maximum age limit prescribed for 

the post, may also be considered for regularisation. 

c . 	
Cont ..., 4, 
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That, the applicants state that as  

they were not recruited through. Employment Exchange 

their case were not considered for the first time 

and the sane were referred to the Intelligence Bureau 

Head quarter, New Delhi alongwith many other names. 

fter, considering all the facts and circumstances, 

the Intelligence Bureau, New Delhi, exempted the 

same and directed to consider the cases of those. 

Casual workers as it reveals from the Memorandurp  

dated 28.1.94. 

One copy of the said Memorandum dated 

• 	 28.1.94 is annexed herewith as 

ANNECUE- 'A 

That, the applicants state that though 

the above mentioned Memorandum passed on 28.1.94, 

where by the services of the applicants are required 

to be considered for regularisation, the respondents 

have not taken any steps for the sane, though it is 

fact that a number of junior Casual workers have. al-

ready been regularised after the issuance of Office 

Memorandum dated 8.4.91, Being aggrieved the appli-

cants submitted several repr,esentatiorus from time 

to time to several authorities, but no response has 

been made till.date arid even no reply has been sent 

to the applicants, 

Some copies of the representations are 

S 	 annexed herewith as ANNEXURE - 'B' Series. 

S 	
Cont ,... 5. 
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That, the applicants state that Mini-

stry of Personnal, Public Grjevances and pensions, 

Department of Personnel and Training, Govt. of 

India framed one scheme for granting temporary 

Status and regularisation and circulated the same 

through Office Memorandum No. 51016/2/90-EStt(C) 

dated 10.9.93, wherein it is contended that all 

Casual lab3urerS who are in employment on the date 

of issue of this Memorandum and who have rendered 

continuous service of at least one year are gxkt 

entitled to get temporary status and after render-

ing three years coflt1nucuS servi$nferment  of 

temporary status, are entitled to be regularised. 

Hence, as per the said scheme the applicant are 

entitled to get temporary status and also to be 

regularised on the ground as they completed more 

than eight years of continuous service, moreso, 

when their juniour persons have alteady been re-

gularised in the service. 

One copy of the said Memorandum dated 

10.9.93 aiongwith the scheme is annexed 

herewith as ANrThXURE- Cl 

That, the applicant state that the 

said scheme has been framed and given effect to on 

the basis of the judgement dated 16.2.90 passed by 

the Central ?t5ministrative Tribunal, Principal Bench 

in the case of Raj Karnal & Ors, 	Vs- Union of India. 

As per the said judgement of Principal Bench and 

Scheme framed by the Govt. of India, as the 

Cont ... 6. 
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applicants come within the ambit of consideration, 

the respondents can not avoid their liability and 

they are duty bound to implement the same in the 

am case of applicants also. But, instead of doing 

same, there is a move to deprive the applicants by 

removing them, from service. 

10 

That, the applicants state that other-

wise also as the applicants have rendered more than 

8 years continuous service in the same capacity, 

the respondents are duty bound to consider them for 

regular appointment on the basis of several judge- 

ment of the Apex Court of the land, but it is only 
Ne )  

due to the negligence of the respondent, they are 

still laying in a haflging position, whereas a 

number of junior casual labourers of several units 

has already been regulaxised in the services. 

That, the applicants state that al-

though, they haveseveral representation to the 

Conetent authority, no response has been made from 

any'corner and.hende they approach this Hori'ble 

Tribunal to get justice. 

That, the applicants state that the 

action of therespondent by not regularisirig the 

service of theapplicants on the basis of the Memo-

randum 'dated 28.1.94 issued by the Intelligence 

Bureau, Ministry of affairs and also the scheme 

Cont .... 7. 
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issued on 109.93, the respondents are doing con-

tinuous wortg and hence this Honble Tribunal may 

interfere in this caSe for the ends of justice. 

5. 	Ground for Relief :- 

For that, as the applicants have been 

working continuously for more than 8 years in the 

same capacity and as they, have crossed the maxirurn 

age limit, they respondents are duty bound to con-

sider them for regularisation in service, moreso, 

when their juniors have heen regularised. 

For that, as per the Memorandum dated 

28,01.94 issued by the Intelligence Bureau; New 

Delhi, the applicants are entitled to be regular-

ised and hence respondents inaction in this matter 

are nol sustainable in the eye of law. 

For that, as the Govt. of India has 

ftx franed a scheme for granting temporary Status 

and regularisation of service to the casual workers, 

the respondents and liable to implemett the same 

without taking any unreasonable plea and they 

cannot avoid their responsibility e  

For that, as the Supreme Court passed 

several v-erdict in several case that an ad.,hoc 

or temporary employee ma who continued for a fairly 

long spell, the authority mu consider his case 

for regularisation. 	 Cont .. 8. 
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(e) 	For that, the state should not exploit 

its employees nor it should seek to take advantage 

of the helpless and: misery of either the unemployed 

persons or the employees and itinust be a model em-

ployer as per the Direqtive Principal of State Polity. 

For that, due to the action of the resp-

ondento in not regular ising the servide of the applic-

ants, their valuable right as has been guaranteed under 

Article 14, 16 and 21 of the Constitution of India has 

been grossly violated and hence Sie is not maintain-

able in the eye of law. 

For that, at any rate, the actidn of the 

respondent is not sustainable in the eye of law. 

6. Details of z Remedies Exhausted :- 

That, the applicants state that they have 

taken re-course to all the remedies available to them 

but they failed to get justice and there is no other 

alternative remedy open to them andhence this appli-

cation before this I-Ion'ble Tribunal. 

7, 	Matters not previous1y filed or pending before 
any Court :- 

+ That, the applicants further declare that 

they have not previously filed any application, Writ 

Petition or Suit regardingthe matter in respect of 

Cont ... 9, 
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which this application is made, before any Court, 

authority or any other Bench of this Hon'ble Tribunal 

nor any such application, Writ Petition or Suit is 

pending before any of them. 

8 • 	R el lef Piayed for 	— 

Uriderthe facts andcircumstances, 

stated above the applicants pray for the following 

reliefs 

To direct the respondents to regularise 

the services of the applicants as per 

the Memorandum No. 23/RCTT(G)/94-336 

dated 28.01.94. 

To pass any other further order/orders 

as your Lordships may deem fit and 

proper. 

Cost of the application. 	 0 

9 • 	Interjn Relief Prayed for :- 

Under the facts and circumstances, the 

plicants pray for a direction to the respondents 

not to 'remove the applicants from sér vice till the 

disposal of this application. 
a 

10.  

- 	
•... 10. 
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11. ParticularS of the Indian Postal Order
, 
 :- 

Indian Postal Order No.:- 	0134 'oJI 

Dated 	 :- 

Payable at 	 :- 

12. LiSt of EncloSu'res :- 

As stated in the Index. 

VERIFICATION 

I, Shri Phani Bhusan Mandal, Son of 

Jyotish Chandra Mandal, aged about 34 years, resid-

ing at Kanakpur Part II, Radhav Madhav College Road, 

Sjlchar-6, under. District - Cachar(ASS11) do hereby 

verify and state that the statements made in para-, 

-graphs 1 to 9 and 11, 12 of the application are 

true to my knowledge and I have not supressed any 

facts relevant to this case. 

And I sign this verification on this 

the 	day of - 	 1996. 

Signature of the Applicnt. 

Dated 	: 

Place 	: 

Cont •.... 11. 
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No, 23/5:TT((3)/94  * 	
NTEJ:.LrnI1 1 J 	31JE?1I 

V 	

(Ministry oL !-Iome Affairs) 
GoV( flJgICfl t or Indlia 

fliTJTI, THE  

14 E N 0 Iz 7 I J J) U H 

Minis i- i y oi P - y moi PG&P'n jons, Dc)art,1c1t of Personnel & Trainj nq hvc, v L' 	thi r ON No.51 ° 15/ 2/90-EStt(C) dated 1 0-9 l93 (copy ci rcu] at 	1:o all thc oUtst( ... ion units vile 19 Hqrs., 
"I(o.No.i/o(c)/P(ii)l7c)2 dated -11-1093) conferred temporary 
st-L-us we.f.Q1Oq_g93 on all casual labourers in employment in t1 	

offices of Govt. Of Inln ihn have, inter-al Ia, rendcrd a 
csiltjnunus service of a1 -.3ej -  on venr, whIch means that they ws t; have boon Cfl4a;c 	Or d Period OF at1.est 240 days (206 IVS in 1:1 c csc (it Offi 3 Ohservj nq 5 nays wee]c) .' 

IThijo .l5s'ii.nq order for Conforring temporary status to th 
eli.gi))1c casual workers workina in your 	it. may lease 1 )C nnsurcd that there is rio hore enqac lT1on of full time casual work ors or 	

aC)f
COflfliiot0 ban on Onclgelilciit of full time casual workers as per 
the 014 No,F,T.y( 4901 4/ 2/86s -Lt(C) ciato 7-6-1980 of DOPT, circu-lated to all the outstation units vile 19 Hqrs.nemo.No,23/J2 (c;)/92(1)cinti 06-11-1992 	Th c services of CaSUa3. workers recruiteni before 

7-6-198 •an who wore in Scrv;icp on the date of ±Ssu of ON No.49O1.1,7O(-:..LJ(C) '.1tr1 8.4.1991 (copy circu1ato3 to all the OULSttjoii Units Vile 1emo 	5/SO (c)/og (11.) -689 It 07-05-1991) may he cons idarEd for regular ap:ointmn to Group 'D' )OS ts lying unf- I J.1 od in your 0 :rnx,'TIii•s OVOfl I f they were 

dod they are hthcrwjge C?.LIcJI!)]C for rcqular 	ojntm b in all other respect. In Lb Ls cot 	Contents of 19 Hqr •, 1oip No.23/rEcTT 
( )/2. dater] 06-06-191 may also p1asc h kept in vi. ow while 
COflSi.l.crin1greqi1nrjsatin of such casual worice ,s poste9, in your I SIl]. Casual wor]cors . recruited after 

Q7-06-1988 are not cligi.hJ o for .rgn1ar apninLmc11j-  iiss they hv0 boon r crui,tecl through ci'7ioymorit Oxchn nL:Je as s 	-i .:rsh p by 	 omen t exchanqe is e ha sic arid e 5O Li 1 	i 1 Lion r: 	• crli I tnIe1 t under tho 

	

They shdiuLl also fu.l ti 1. 1 1 	oduent. onal qua]. ifi.cat ion 1r 	ii 	°s 1 : in 	:;lioii.Iii h0 ij thi.n i:h 	a:Jo group .on .ho hal o ct1C 	 L. . if coy con irar-.jflfls 	re notIced, .rcp- iunsihiljt shoui I bc flxç'd on 1 -he pern.ns wh a horised such a Contravnt-[on . 

	

In ordOr to mn Lor that no moa 	gadem 	of gull time casual wQrkqrs ta)zcs place 	the SI] Irqrs,,'jt is requestcA. 
that the 1it (containing flifl )Dlo-Inta)f thos full time 
asuai workqrs loFt In your SID after conferring fomporary status 

to elIgib1 casual workors irav Jd.ndly hc sent to AD(Arlmn, )/so 
Aomn) at In Hqr.;., irnncdia te-ly. 	

I 	 - .. 	I 

7..... 

/ 
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A list of CJJq) hi. 
I 

C, CnSIiaJ 7 Y1crs (alongwith 'their hio-who data) ,°postod i n your 3 J3invo bOOn COn iorrec] ftc tcnr 'orary status 
in terms nf D&T OI' Uo.51 	10-9-1 C)93 ;na 

• 	• Oiio Jzindiy he soot to AD(CC)/SO(CV)i:3r1ch a IL llqrs, urgently 
for recc,rd . 	

1 

Dtn in t c : 10c2 t of: cis tin 1. wot Jcrr:3 who 1eve bccn qrantcd 
tefllporor\r S tt.US niid 'UlOSO (7.tt on L 1 )0 cot utorizad to kcp 

L ectivo chock .1 n Ii.s rqn rrL 

L r. 
(Ts..I.1EGI) 

Assistant Dircctor/G 

To 

.'Incharcic2 nil Onto La Lion lJnj Lo. 	P 

2 	AD( Adjnn 	(Aclinn), :i:o fiqrs - For,  koe ingacheck that no more 
engagomon 1 of Cull. Ii. mc' casual workers takod lac(D at 
113 Hqrs, in viow of the complol: eban im)oSed by the Govt. • 	
On such cgacj?nlnni; 	Those J.iistructjc)fls should a]. so h 
brought to the noLi cc of all the 13uilding Incharges at 

• 	 113 Hqrs0 as also 30(r31:ores) Technical Wing of the ID 
etc., so that: no violation of theso inst:ructjons tako 
place in f:uturo. Uc lnay a] so Iiysical.iy VIi1 eadh 
building Lo impress upon each building i.ncharqe to ensure 
compliance of, thcs? instructions, 

3 6 	AD( •c)/so(cv)i Hqrs - t has been c:ctcd that CV Branch 
will rnaiuLain record of all cliqihlc ful time casual 

f 	 employees uosi:cd at ID Hqrs, I flfl(j outstation units who 
have been conferred the tempc5rary statu' in terms of DP&T 
ON referred- to above and onsire that thir number doc not 

• 	 increase at all 	 I  

• 4& 	lD(Computr)Ifl Hqrs,,flesy Doihi. 

5. 	AD(Zcco'uni:s )/so( Cash-I) io Hqrs ., flew Dc hi. 

Copy for fivour of i.niormation to:.- 	 • 

1 	S.D.(T) 

Ax(E) 	 I  

D.D.(G) 

V} 	 / 
• 	

Assistant D±rctor/G I 

¼ 
" 

TS/_* 	- • 	 (J' 

H 
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ANNXURE - 1. 

To, 
The Joint Director, 
Subsidi&y Intelligence Bureau 
Ministry of Home Affairs 
Government of India, 
Guwah at!. 

Through Proper Channel. 

Subject 	: Regularisation of the services of contin- 
gency paid Chowkidar- Shri Byomokesh 
Chakraborty, 5.1.3, Silchar, 

Sir, 

With due respect and humble submission, 
I beg to lay the following few lines for favour of your 
kind and sympathetic consideration. 

That Sir, I was appointed as a full time 
contingency paid Chowkidar at SIB, Silchar on July 1st 
1986, 

That Sir, since my appldintment of this 
SIB, I have been continuously working at this SIB with 
my utmost devotion and sthcerety and with entire satis-
faction of my Superior Officers. 

That Sir, though I have more than 6 years 
continuous service at this organisation unfortunatly my 
service has not been regularised So far, 

That Sir, it is reliably learnt that ser-
vices of a member of my junior contingency paid chowki-
dar of SIB, Shillong at Guwahati have been regularised 
long back and my case was ignored as rn' name was not 
sponsored by the Employment Exchange at the time of my 
appointment. 

That Sir, Had I been asked to do So It 
would have not been-difficult on mypart as my name 
was Registered in the Employment Exchange, Kimganj 
vide No, 1948/88, dated 3.5.86. 

That Sir, it,was further learnt that alax 
cases like me were referred to XIB Hqrs, by SIB,Shillong 
for exemption in our cases and 13 Hqrs accordingly exem-
pted our cases with instruction not to appoint any per-
son in future without sponsor ship of Employment Exchange. 

That Sir, though more than a year now 13 
has sent its clearance in our cases, our cases have not 
been regulerised till date. 

That Sir, as you know, we are the lowest 
paid employees of Central Govt. and are just pulling 
on with this metget income at these days of economic 
crisis, 'Had there been our Service regularised we would 
have been enjoydg other facilities like Medical leave, 

Cont .... 2. 
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Icy 
: 2 : 	 Arinex,B/l Contd, 

I 

travel corisecession etc. as enjoying by other Central 
Govt. employees. 

That Sir, I can not k now go for another 
job also as I have already crossed the age bar for 
Govt. service. 

I would therefore, request your honour 
to be kind enough to look into my case personally 
and paSs the necessary orders So that my servthce has 
been regularised with immediate effect and 'for which 
act of kindness, I shall cherish your sweet ne 
Xhzbt throughout memory. 

Thanking you Sir. 

Yours faithfully, 

Sd/_ 

BYOMOKESH CHAKABOTY 
Contingency paid Chowkid or ,Silch or 

Dated. : Silchar,7th Sept.1992. 

-fr 
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NNEXURE - B/2. 

To, 
The Joint Director, 
Subsidiary Intelligence Bureau, 
MinistEr of Home Affairs, 
Government of India, 
Guwahatj. 

Through Joint Assistant Director, SIB/Silchar. 

Subject : Requestf or early payment of DA..rears 
.w.e,f, 1.7,92 and 1.1.93 and Bonus for 
1991-92 in respect of contingency paid 
Chowkjdar Shri Byomokesh Chakraborty. 

Sir, 
I have the honour to state that the 

Dearness Allowence which has been increased w,e,f. 
1.7.92 and again from 1.1.93 hasnot been paid to 
me so far 'although all other employees of SIB, 
Silchar have been paid the arrear and now being 
paid alongwith their pay. Similarly, the Bonus for 
1991-92 has not been paid so far. 

1 would therefore, request your honour 
would be kind enough to .lzok into the matter perso-
nally and ensure that the lowest paid employee of 
this SIB has been paid their due D.A. Arrears and 
Bonus for 1991-92 at an early date for which act of 
kindness I Shall ever pray. 

Thanking you, 

Dated : Silchar 
the24th June.1993. 

I I 

J,/~ 

ç 

ek 

Yours faithfully, 

Sd/- 

BYOMOKESH CHi-KRABORTY ) 

Contingency paid Chowkidar,SIB/ 
Silchar .  
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ANNEXURE 3/3. 

To, 
The Joint Director, 
Subsidiary Intelligence Bureau, 
Guwahati. 

Through Proper.  ChanneL. 

Subject 	: prer for Regularisatiop of mj Service. 

Sir, 
With due respect and humble submission, 

I beg to state the following few lines for faiour of 
kind and sympathetic consideration. 

That Sir, I was appointed as a full time 
Contingency paid Chowkidar at SIB/Silchar on 1st July, 
1986 and since then I have been working in your astee-
med Organisation with entire satisfaction of my super-
ior Officers, But, as ill-luck would have it, although 
I have put in more than nine years of continuous 
service has not been regularised so far reason un-
known to me. It may be mentioned here that I have 
submitted several representations during last two 
yeaS in this regard but unfortunately neither my 
service has been regular ised nor any reply has been 
communicated to me. 

I like to mention here that services of a 
number of my junior colleagues of SIB, Shillong and 
Guwahati have been regularised about two years back 
keeping aside my case on the ground that my name was 
not sponsored by thd Employment Exchange at the time 
of my appointment. However, subsequently, SIB,Shillong 
had ref ezred our case to 13 Hqrs, New Delhi who, in 
-turn, had given exemption in our cases with reported 
instructions not to appoint any person in future with- 
out sponsorship of Employment Exchange. 

Though the 13 Hqrs. had 
about two years back, I am at a loss 
why my case has not been regularised 
a result I have been deprived of ava, 
of facilities like Medical, LTC ect. 
other Central 'Government employees. 

sent clearance 
to understand 
SO far and as 
ding a number 
as enjoying by 

I would, therefore, once again request 
your honour to be kind enough to look into my case 
personally and ensure that my service has been regul-
arised without further delay and 'for which act of 
your kindness, I shall remain ever grateful to you. 

Thanking you, 
Yours faithfully, 

Dated ; Silchar, 
the 13th Feb.1995. 

c 

Sd/- 
( Byomokesh Chakraborty 

Contingency paid Chowkidar, SIB/ 
Slichar, 
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?NNEXtJRE - 13/4. 

To., 

The Joint Director, 
31.3. Guwahatj. 

Through J.AJD, S.I.E, Silchat. 

Subject 	: Rgu1arisation of services of contingency 
paid Chowkidar Shri Byornokesh Chakraborty 
of 5.1,13, Silchar. 

Sir, 

Kindly refer to my various representations 
and personal interview during your visit to Silchar on 
1st October, 1995 on the subject cited above. 

I would like, to draw your kind attention 
that I have neither received my confirmation orders 

Nnor any communication to this effect so far. 

I would therefore, request you to be kind 
enough to look into my case personally and ensure that 
my, service has been regularised with any further delay 
and orders conveyed to me forthwith. 

I would also further, request your honour, 
in-case my case is pending with 13 Hqrs. for any clari-
fication etc,'arernjrider may kindly be issued to 13 
Hqrs, for expediting the same without further delay 
and for which act of kindness, I shall remain ever 
grateful to you, 

Thanking you, 

Yours faithfully, 

Sd/_ 

Byomokesh Chakraborty 
Dated : Silchar, 	Contingency paid Chowkidar, SIB/ 
the 22nd Dec, 1995. 	Sjlchar, 



?NNURE - B15. 

To, 

The Joint Director, 
Subsidiary Intelligence Bureau, 
Guwahati. 

Through Proper Channel. 

Subject 	: Prayer. for Regular isation of my Services, 

Sir, 

With due respect and humble submission, I 
beg to lay the following fewlines for favour of kind 
and sympathetic consideration. 

That sir,' I was appointed as a full-time 
Contingency paid Chowkidar on 11th September,1987 and 
since then I. have been 'working in your esteemed Organ-
isation with entire satisfaction of my superior Off i-
cers, But as ill-luck would have it, although I have 
put in more than eight years of continuouS service, my 
service has not been regularised so.far reasons of which 
not known to me. It may be mentioned here that I have 
submitted several representation in this regard.but, un-
fortunately neither my service has been regularised nor 
any reply has been communicated. 

• 	 I like to mention here that servises of 
'a number of my juniors of SIB, Shillong and Guwahati 
have been regularised about two years back keeping 
aside my case On the ground that my name was not Spori- 
sored by the Employment exchange at the time of appoint-
ment. Mowever, - subsequently SIB, Shillong had referred 
our case to lB 1Iqrs. New Delhi who, inturn, had given 
exemption in our, cases with reported instructions not 
to appoint any person in future without sponsorship of 
mployment exchange. 

Though the lB Hqrs. had sent clearance - 
about two years back, my case has not been reularised 

• 	 'So far and as a result I have been deprived of availing 
• 

	

	 a number of facjlitje like Medical, LTC etc. as enjoy - 
ing by other Central Government employees, 

I would therefore, once again request your 
honour to be kind enough to look into my case personally 
and ensure that my service has been regul&isd without 
delay and for Which act of your kindness, I shall re-
main ever grateful to you, 

Thanking you, 

Dated : Sjlchar 
the 13th Feb. 1995. 

H 

Yours faithfully, 

• 	 Sd/.. 

Phai BhuSan Mandal 
Contingency Paid Chowkidat 

I 

>• 
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ANEXJRE - B/6. 

To, 

The Honble Director ;  
Intelligence Bureau, 
(Ministry of Home Affairs) 
Government of India, 
North Block, 
New Delhi-110001. 

Tough proper Channel) 

Respected Sir, 

I have the honour to make a bee-line 
to you on tpe following points for favour of your 
kind consideration and sympathetic orders. 

1. REGULATISATION OF SERVICE 

That Sir, on my first appointment, I 
joined your esteemed Organisation as a full-tine 
contingency paid Chowkidar on 17th September, 1987 
and since then I have been discharging my duties 
withentire satisfaction to my superior. As irony 
of fate would have it on my part, my service has so 
far Jd not been regular ised ; reason of which 15 not 
known to me. I had submitted several representation 
in this regard during the last two years but unfor-
tunately, neither my service has been regularised 
not any reply has so far been communicated to me. 
Recently,(13,02.95) I had submitted a representation 
addressed to the Joint Director, SIB, Guwahati(Xerox 
copy enclosed) in this regard but tIll date I have 
not received any communication It may not be out 
of piece to mention here that services of a number of 
my lunior colleagues (Cont ingency-paid-Chowkid ar s) of 
SIB,, Shillong and Guwahati have been regularised 
about two yearsbk whereas my case was set aside 
onthe plea that my name was not sponsored by the 
2mployment Exchange at the time of appointment. Cases 
like me were referred to lB Hqrs. New Delhi by SIB, 
Shillong for, exemption from this purview. Subsequently, 
lB Hqrs. New Delhi was kind enough and had given ex-
emption to us, in this regard, with instructions not 
to appoint any per son in future without sponsorship of 
-Erniloyment Exchange. In spite of sending clearance 
by IBHqrs, New Delhi, cases like me are yet to be 
regularised as a result I have been divested of avail-
ing other facilities viz. Medicai d  LTC as enjoying 
by other Central Government employees. 

RN 

CONFERMENT OF TEMPORKRYSTATUSTO CASUAL WORKERS 

Ministry of Personnel, Public Grievances 
& Pension, Department of Personnel and Training, Gover-
nment of'India vjde their O.M.No.51016/2/90-EStt(C) 

Cont •.. 2. 
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2 : 	 Arinx.B/6.Contd. 

dated 10.09.93 have conferred temporary status 
with effect from 01.09.93 on all casual labourers 
in employment in the 'Off icof Government of India 
who have inter-alia, rendered a continuous service 
of at least one year. The services of casual workers 
recruited before 7.6.88 and who were in service on 
the date of issue of O.M. No. 49014/4/90..Estt(C) 
dated 8.4.94 may be considered for regular appoint-
ment to Group 1 postS lying unfilled, in your units 
even if they were recruited otherwise then through 
Employment Exchange and had,crossed the upper age 
limit prescribed for the post, provided they are 
otherwise eligible for regular appointment in all 
other aspects. It may be mentioned here that no 
such order conferring temporary status has been 
issued to me till date. 

II. PAYMENT OF -H0C BONUS 

That Sir, from time to time I had been 
receiving ad-hoc bonus upto 1990-91 je, while this 
SIB had been under the administrative control of SIB, 
Shillong. But unfortunately, the payment of ad-hoc 
bonus, as admissible, has been withheld since 1991-92 
by SIB, Guwahati for reasons best known to them where-
'as rules clearly, say the casual labours who have work-
ed for at least 240 days for each year for 3 years or 
more, will be eligible for this ad-hoc payment. Sev-
eral times, I deputized for to SIB, Guwahati for re-
lease of ad-hoc bonus for the period 1991-92, 92-93 
and 93-94 but nothing was communicated to me in this 
regard. 

III, (RANT OF INTERIM RELIEF 

That Sir, the'Government of India vde 
Ministry of Personnel, Public Grievances & Pensions, 
•Department'of Personnel & Training, New Delhi vide 
their 0M.No. 49014/2/93-Estt(C) dated '9.3.94 have 
sanctioned Interim Relief @ ps. 100/- p.m. with effect 
from 16.09.93 to casual employees also who are enti-
tied to daily wages with reference to minimum of the 
pay Scale for corresponding regular Group '0' Off i-
cial including DA. Tt is a. sorry state of affair to 
mention here that the Same has . So far not been paid 
tome. 

Under the above circumstances, I beseech 
your honour to kindly look into the genuine grievan-
ces personally and necessary orders may kindly be 
ised, as deemed Lit, without any further delay 

Cont n... 3. 
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; 3 : 	 Aririx.B/6.Coritd. 

and for which act of your kindness, I shall re-
4rnain ever grateful to you,Sir. 

With gret expectations. 

Thanking you, 

Yours faithfully, 

Sd/- 

( Phani Maridal ) 
Contingency-paid-Chowkidar, 

P1e : SIB/Sjlchar. 

Dated : the 8th May, 1995. 

Copy to :- 1. The Joint Director(E), TB, New 
Delhi 

2 The Joint Director, SIB, Guwahati 

3, The Deputy Director(E), 13, New 
Delhi. 

( Phani Mandal ) 
Contingency-paid-Chowkidar, 

SIB, Silch, 
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• . 	D'pt. of Fe' rrn 	& Tral ni ii , Caua1 !,1rI!'e'rs 
(Cran t of Thnporary  

Th.t; srhomc,  n 1IR11 be ca11d Ca:i) Tahtirr 	(('srant of 
Teiiprary Statw 	ncI !r'i1 rtr ifri 'iii) 	chr'ne 	1' (ovt • of India, '93 

It 	This s cherv ,  t:ii] 	oi' into f.rr.c w.r.f. 1.9 .1)93. 

Thjj; chemr' J. 	n2icnble to cntia] 1nb.;rers in evtpl.y- 
menl of the Mini:;tz./i)r rt,rntr nj' Govi , 	f Ifrlin  and their 
attThd & iuhordin:te of ftcc', nfl th' dntr ,f Jimmc of there 
•rder . But 1 1 hn1 1. rmi. be  nppl.1 cnb 1 e to ca;un1 w.rkers in 
RaiJways, Dptt. of Tr'le•. anø L)eptt. of Pont- who already have 
their own schemes. 

4. Tenp.rnry-Ja -ti ri  

1) Tern.rary status would be ccnf(-rrr;d 	, n nil casual 
1ab.urerj who are 	in e'np].syrienl: 	on 	t:he 	date 	of 	i;rue 	of 
this O.M. 	and who have renctej'i 	'i cuntJnuous nervicc of 
at lcat one year, which menn; that they must have been 
en,afed for a peri.t of at ievt 240 daya (206 ânys in 
the 	case .1' *ffices observing 5 dny; wet'k). 

 Such conferrent of temporary Htatus wou3.d )De without 
reference to the creatien/avaliahill:y of ru1ar Group 
'D' 	p.st. 

 C.nf'rmi,nt of tr'mp.rnry Status on n casual ].ib•urer 
would 	not 	I nv o) ye 	any 	chanp,e 	In Iii ; r'u 1J. 	n 	A nd resp.n- 
sib1iits. 	Thr 	ennenerit will 	be 	on c1$t1.)y rates of 
pay ott W' ,- O 	hnJ;. 	Ue may 	be dff'pieyr'd 	arywhcre within 
the rec7ufIne'n1wijt:/terrj tonal ci rc'.e 	on tho basis of 
avalinbil.' ly 	of work. 

1 1v) such casual 	labourers who 	cc!uir 	tcortry status will 
not, 	h.wvr, be brow'ht on to the perrirnient etlish- 
rnnt 	unl e i;.; 	trv 	nr 	;'I icted 	throurh 	ptr'vU] 	r 	r1 cctin 
•r 

5 
the follswt 

Tern 	orary 	I atus wti tld 	en lit 1 ' 	Uv, 	Cn:;hi 	lahourers 	to 
lie  

1) W-IrPt, 	at 	ci ; I 1 y 	rates 	'd.th 	;fr'iru;r 	t}F 	ml niriiirt 	ai 
ti-ut 	P:i 	5rf 4' 	•f 	' 	';irr.$pcit •r1hr 	rrtii 	u1 	Group 	' I)' 
•Utcinl 	.1 itci tidi i'i 	DA, 	liflA 	aitri 	C(A. 

I3eneft t;; 	. r 	rkr.L'l't'r1t. 	at 	th 	:r' 	ra 	r 	n; 	apn1.J cable 
tv 	a 	(',r.n 	'T)' 	etiioy'r' 	wGilld 	)' 	I rkIM, 	1410 	accLunt 	for 

ftu I 	i Li ii 	*-ia 	s•'n":; 	Cv r 	ry 	1 	yd.ar 	of 	£irvicG 
5ub }ec I 	t,i 	)t'co)rTn)ICe' 	f 	'tit 	:f 	run 	t 	1 nnt 	;'40 	tayn 
(20 	days 	ill 	nttrlitlli 	trotivc 	rn ces 	ct),--e-riving 	9 	cLiyt; 
weeI) 	In 	ht 	yrar 	tier 	I! i c 	date 	,,j 	:iZrikt 	of 
tcmprnry 	r t  iI;u 

Lemo 	ent 	'etrti II all 'I 	I.e 	is:' 	u 	pru-ri I p 	h.sj 	et 	th 
r at ' 	of 	et ' 	 • ny 	fo 	/ '7 	it 	rt 	oj' 	',en1, 	ca 	ul 	or 

ny 	' her 	hind 	of 	lenv* '!xc'pt 	'mt 'nil ty 	leave, 	will 
no I 	b 	adr i -;. ;1 bl.n • 	Th 	wj. 1 1 	* 	I 	• I 1owea 	I.. 	carry 
ferrd 	ft 	l emYn 	at their crgt1  I. 	o, ' 	elr re;ulrtr1s- 
tien. 	Thry wi:) 1 	not. h 	snt;iIlei 	to 	he 	beneftt 	of 
en'ja.:t.rneut 	i 	lrnve 	on 	I 	at 't. :rt 	of 	ntrV ice 	for 	any 



I, 
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e•n or *rt heir qui.tt 1n,  

iv ) 	Materni I' 	vr to i;k(ty Ctif'i11_ I nbotirerf7,  

	

(i' 	•to ruILr Group 'I)'ettiplayfes wili. he ail.wc. 

	

t 	v) 5096 of -tue rerv I cc rendered tindr' Thmpnrnry tatu; 
woui,a hr coittcd for the purpone of rrtjrrnieiit benofit3 
after their ji1arintion. 

vi ) 	Aft'r retid rrinr. 	 ' cent Jinou: srrvice Ar.tc%r 
c.nfrr'nt of tcmpernvy ntt iii;, thc cauai 1aorrS 
would h 	(.y'a Led on par WI th t rrnpornry Group '1)' 
mpl.ye(--, for tI 	purpor;c of cunLribuLlen to the GPF, 

nnd w.uid 	):;e further hr' eligible 	 of 
Fntivni Fioed Advance on i;hr 	c 	

0R

n; S ) re 
anpiicabie to rmnorry Group IDI empies, pr.vidd 
they furnl h two .;uretIen l'ron p( ­ rmanrnt Gov. servants 
of thi.r i)rbpnrtr(rit. 	 ___ 

vii) UntIl thy nr reui.ririned, thcy weu1d be C i.tled to 
Productivity Linlccd l3onun/Ad hc bent-vt only at the 
rates an RppL' chlM to cnsuni inbiwer. 

6. 	N. benefiI:: other thui t hone npcifid above will be 
misibl tw c;uai iahour(!rn with terperary tab.w. However, 

If any adiitic,nri) hnef1tn are 	min;Ibi to canual w.rkers 
workinp in Inctu-,trtnl enthi1 nhnirnt'; in view of pievIsi.r13 
.f inc u3tri.1. DI :;pute 	Act, they nluiJ.i continue to he 
dmis4ible to uch c nwtl inbeurern 

7, 	Cc 	Le 	confrnni. of 	tezuporary 	ntntun, 	th tervices of 
cnua1 irern may 	bt dipni 	with by ,ivin i notice Of 
one month 1ting. A canuni 	Labourer with tompsrury 
status ctn nTe 	juit 	rvi c 	by 	t;i.vizi 	a written n,tice if 
on'- 	month. The' wnen f notice 	pried wi:Li. b . 	pynh1e 
only for 	 on viIi .uc1i 	ca;uai 	workcu' 	i cnngc 	on 
w.rk. 

• 

) Tw. out .1 cvcry tlirec vr.nc len In Grup 'D' cnres 
in rn1 cttv o.Vficn where 	ca;ual ] aourer have 
bcen worklnC would he f.IJ 1c up. n: per ext'mt rcrutt- 
ricnt r1'f arid in ccordnnc& witli the it., ; trtictions iue 
by DoPT from irio It canu&l w'4k'rn with tripernry tttu.H 

itk However 0  
ieu hr (r n 	'1)' 	f 1' rprirl ' 	jr ru ;.; for any reason 
wi Li. ha' e rr$_ or cJ iJ.n for ;Io'-wi -A1011:tj'n I n:; 1; 	xiz;tthg/ 
Luture v tn 	In cane of Li.) I. ter i t' canu;tl w.rker 
•J1 thc.' 	eiijo f; 1 1: 	f.l Ill t he 	r1uaLi ricatton 
p2c:ri t)d •r po 	, rru uI .i:i tu wi )J. be c.unithred 
oniy aiiti. 1. tIto 	p'; ; Lu i's.;er.t. of 'hch 1 iterncy or 
) dc of ni i ¶ !ur i.tniS ti.cntiou N .W1 not 	a ruuiite 
qUli- f J.;n Li ql It. 	'rhfy 'dO U I Cl h ' 	t rWl 	r 0I.Ixation 

U 	n 1. en t 	he pc r i d fat' - •'i I 	fL 	h ave t,orled 
c 'n t Irniou; ty . 	t .1 	tut'r t' • 	 I 

9. 	On rrui 	I a' I on 	I 
no' :ibjt;l rut 	u hi n 	rlcc' V15 J I 
holdine. auy  

r I/i I 1 	tcmpor:try ttntus 0,. 
nppO jfl jr 	v' he ''a 	. t 

11utI1.' 1' 	v .iwed very 
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fUI y 	:r' r':1 c'iti r' 	rf 4 h - i 	 ir 	 4-  •1i''c1 
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I rh C''; 	1' 	'1 ih1r rlrii h 	 '' 

	

'r 	Ilf.,r. Ov, 	 rtv  

10. 	Tn fir 	th 	 'tH1 •r 11. rI tr" 7 • • 	Thc 	r trf ml  
r'n1 	.f 	 r1i1cy'cr ii 	1;r:i 'c't, 

Dptt 	 tn nri(l 	n '' tt' 	(frI!')  

Vint, t 	riij hr rc 	 it 	U;nry Vrt, 	 r t 

H 


